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PAPERS LAID ON THE TABLE 

AJ4J:NDMr.NT TO COLLIERY CONTROL 

ORDER, 1 .4~ AND REPORT (1961) or 
TABIP'J' COMMISSION ON REVISION or 
8.ELLING PRICSS OF FERROSILICON 

MANUFACTURED BY THE MYSORE IRON 

AND STEEL WORKS, BHADRAV\TI 

'!be Mlnt.ter 01 Steel, Mines aad 
PHI (Sardar Swaran Slnl'h): Sir, I 
beg to lay on the Table-

(i) A copy of Notification No. 
G.S.R. 260 dated the 4th 
March, 1961 making certain 
further amendments to the 
Colliery Control Order, 1945, 
under sub.section (6) of Sec. 
tion 3 of the Essential Com. 
modities Act, 1955. [Placed 
in LibraT1/. See No. LT.2827/ 
61] . 

(ii) A copy each of the following 
papers under sub.section (2) 
of Section 16 ot the Tariff 
Commission Act, 1951:-

( a) Report (1961) of the Tarift 
Commission on the revision 
of selling prices of ferr()'" 
silicon manufactured by the 
Mysore Iron and Steel 
Works, Bhadravati. 

(b) Government Resolution No. 
PS..30 (11) /59, dated the 4Ul 
April, 1961. [Placed in Li.. 
brClTl/. See No. LT-2828/ 
61 J. 

MINING LuSEs (MODIFICATION OF 

'I't:RMS) AMENDMENT RuLJ:S, 1961 

The Minister or Min. aDd OU (Slut 
IL D. MalaYlya): Sir, I be, to lay OD 
the Table a copy of the Mining Leaaes 
(liodiftcalion of Terms) Amendmeat 
Rules, 1961 published in NotiftcaUon 
No. O.S.1l 4" dated the lit April, 1981 
undllr su -a~tion (1) of Seetion sa 01 
u.. Mines and Mineral. (ReI'lI.tiOD 
and Development) Act, 19''1. (Placell 
in Libra",. S~~ No. LT-2829/81]. 

AMENDMENT TO ScHEDULE III TO TIIZ 
IloiDIAN ADMINISTRATIVE SERVICE (PAY) 

Rt1LES, 1954 

The Mlnt.ter or State In tbe MIDJII.. 
try or Home Main (Sbrl Datar): Sir, 
I beg to lay on the Table a copy at 
Notification No. G.S.R. 351 dated the 
18th March, 1961, makin, certain am-
endment to Schedule III to the Indian 
Administrative Service (Pay) ul~. 

1954, under sub-section (2) of Section 
3 of the All India Servkes Act, 1951. 
[Placed in LibrQT1/. See No. LT-2830/ 
61] . 

NOTlnCATIONS UNDER SEA CUSTOM6l 

ACT, 1878 AND CENTRAL EXCISES ANti 

SAI.T ACT, 1944 

The Deputy MInister of Ji'buuIee 
(Slart B. R. Bbarat): Sir, I beg to lay 
on the Table-

(i) A copy each of the following 
Notifications under sub-section 
( 4) of Section 43B of the Sea 
Customs Act, 1878 and Section 
38 ot the Central Excises and 
Salt Act, 1944, making certain 
further amendments to the 
Customs and Central heiR 
Duties Export Drawback (Oe.. 
nera!) RulE'S, 19110:-

(a) G.S.R. No. 425 dated tnp lat 
April, 1961. 

(b) G.S.R. No. 426 dated the lit 
April, 1961. [Placed in Li&. 
ra",. S l~ LT-2831/]. 

(ii) A copy each at the tollowiDJ 
Notifications under IUb-aec-
tion (4) of Section .aB of the 
Sea Customa Act, IS.,a-

(a) O.S.R. No. 431 dated the lit 
April, 1981. 

(b) G.5.R. No. tal dated Ute 1. 
April. 1911. [P&.«d '" Uh. 
narv. See No. LT·28321.11. 

(i i) A copy of the Central J!zclM! 
(J'ourth Alnendment) RuIeI, 
leel published in Not.Ulcoetiea 



~to 

C'omndttee 
CHAlTRA 23,1883 (SAKA) Demclftda for 

No G.S.R. 449 dated the la, 
April, 19 J 1 under Section 38 
of the Central &xc_ Uld 
Salt Act, 19+4. [plqeed'" 
Librarv. See No. LT-2838/ 
81], 

11.19 bra. 

ESTIMATES COMMITl'EE 

HUNDRED AND TWENTY.NINTH AND HUN. 

DRED AND I'RIRTY .SECOND REPoRTS 

Sbri Dasappa (Bangalore): Sir, I 
beg to present the followin, Reports 
0( the Estimates Committee on the 
Ministry of Food and Agriculture (De. 
partment ot Agriculture):-

(1) Hundred and twenty.ninth 
Report on Directorate of Mar. 
keting and Inspection. 

(2) Hundred and thirty.second 
Report on Indian Central To-
bacco CommitteE' (Rf'portl 
and Accounts). 

11'.1 Jan. 

ELECTION TO COMMI'ITEE 
VISVA-BHARATI 

The Minister of EdacatloD (Dr. K. 
L. Ibrimall): Sir, I be, to move: 

That in pursuance ot clause (xii) 
of section 19 (1) ot the Visv8.-
Bbarati Act. 11151 read with 
clause (5) of .tatute 10 of the 
First Statutes ot the Univer-
sity, the members of Lok 
Sabha do proceed to elect, in 
such manner .. the Speaker 
may direct, one member from 
amon, themselves to be a 
znember ot the Samaad 
(Court) of the Vine-Bharati 
in place of 8hri Atulya GboIh 
wboee tenD of memMnlUp 
expires on the 8th Jun" IM1. 

.......... er: 'nle question it: 

"'"l'bat in pursuance 01 clause (all) 
01 section 180) or u.. Vi8va. 

Orcmtl 

Bharati Act, 1851, reacl witla 
clauae (5) of statute 10 of the 
I'int Statute. ~ the Univer. 
sity. the members of Lot 
Sabha do proceed to eJet, III 
web manner as the ~er 
may direct, one member fl'Qlll 
among themselves to be a 
member of the SamNd 
(Court) of the Visva-Bbarati 
in place of Shri Atulya Gboab 
whoee term of membersh.lp 
apiree on the 6th June, lHI". 

11.10 Jan. 

DEMANDS FOR G N ~ontd. 

MINISmy OF COMMUNITY DEvu.oPMJ:NT 

AND COOPERATION--C'ontd. 

Mr. Speaker: The House will DOW 
take up turtner discussion and votlna 
on thf' Demands for Grants under the 
control of the Ministry of CommWli\.T 
Development and Cooperation. 

The time allotted iii 8 houl'll. Time 
taken is 1 hour and 25 minutes and 
time left over is 6 houn and IJ 
minute.. Unleu we complete thiI 
today other work will be held up. 
How long will tne hon. Miniatle!' take! 

The MIDUter of COIDDUIDlt, Dne-
IGpIIIeDt aDd Co-operatioa <Sbri 8. 1[. 
Dey) : One hour and a half. 

Mr. 8peaker: I will live him an 
hour. I won't allow any bon. Minilter 
more than one hour; it i. rather di1B-
cult. I will call him at balf put ave. 
We will conclude the d"baw Oll \hAl 
Demand b)' balf put six, or tt .... 
minutel thi. way or that way. Shri 
Ram ~ Gupta. 
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